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THE HIMACIEAL PRADESH ANTYQDAYA CORPORATION ACT, 
1979 

(ACT NO. 17 of 19'79)f 

(Received the assent of the President of India on the 23rd June, 1979 
and was published in R. H. P. Extra., dated the 3rd July, 1979, 
p. 1991-2001) 

Amended, replaced or otherwise aflected' by,- 

1. Ord. No. 5 of 1979, published in R.H.P. Extra, dt. 24-9-79, p. 2280-81, 
which was replaced by H.P. Act No. 27 of 1979,2 published in R. H. P. 
Extra, dated 22-1 1-1979, p. 2525-2526. 

2. H.P. Ord. No. 2 of 1981 Puublished in R. H. P. Extra; dated 
6-6-1981 P. 478-479 repl~ced by "Act No. 17 of 19815 assented 
by the Governor on 30-11-1981 and published in R. H. P. Extra., dated 
18-1 1-1981 p. 1023-1024 (effective w.e.f. 5-6-8 1). 

An Act lo provide for the e~tabldshment of the HimachalPradesh Antyodaya 
Covporabion. 

\ 

BE it enacted by the Legislature of the State of Hirnachal Pradesh in 
the Thirtieth Year of the Republic of India ss follows:-- 

CEIAPTFR 1 

PRILIMINARY 

I. Short title.--This Act may be called the Hirnachal Prxdesh Antyo- 
daya Corporation Act, 1979. 

2. Definitions.--In this Act, unless there is anything repugnant in the 
subject or context,- 

(a) "agricultural developi~ient" includes deyelopment of agriculture, horti- 
culture, forestry, dairy, poultry, piggery, sheep and cattle breeding 
pisciculture, sericulture and allied a vocations ; 

(b) "antycdaya family" means a family and rncnibers thereof identified 
by the competent authority as such in accordance with the norms pres- 
cribed by the Sa te  Government in-the notification published in the 
Official Gazette ; 

(c) 4f"bank means,--- 

(i) a banking-company as defined in the Ba~~king Regulatioil Act, 
1949 (10 of 1949) ; 

fli) the State Bank of India constituted under the State Bank of India 
Act, 1955 (23 of 1955). i 

--- - -------.------ 
1. For statement of Objects and Reasons. see R.H., Extra, dt. 12-4-1979, p, 1457. 
2. For Statenent of Okjezts and Reasons, see R.H.P., Extra, dl. 3-11-1979. p. 2449. 
3 .  For statement of Objects atid Reasons see R.H.P. Extra, dt. 26-9-31, P. 851. 
4. Sub. by Act No. 27 of 1979,'pec. 2 (a)]. 
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- (iii) a Subsidiary Bank as &fined in the State Bank of India (Subsidiary 
' 

Banks) Act, 1959 (38 of 1959); 
(iv) a Regional Rural Bank established under the Regional Rural 

Banlts Act, 1976 (21 of 1976) ; 
(1)) a correspond'ng new bank constituted under the Banking Compa- 

nies (Acquisition and Transfer of Undertakings) Act, 1970 
(5 of 1370) ; 

(vi) any banking institution notified by the Ce~~tr'dl Governnlent under 
section 51 of the Banking Regulation Act, 1949 (10 of 1949); 

(vii) the Agricultural Refinance and Developinent Corporation con- 
stituted under the Agricultural Refinance and Development 

* Corporation Act, 1963 (10 of 1963); 
(viii) 111e Agro-Industries Corporation as defined in clause (c) of section 

2 of the Himachal Pradesh Agricultural Credit Operations and 
Miscellaneous Provisions (Banks) Act, 1972 (7 of 1973); 

(ix) the Agricult~ral Finance Corporation Limited, a company incor- 
porated under the Companies Act, 1956 (1 of 1956) ; 

(x) 8-ny other Financial iilstitutio~l notified by the State Government 
in the Official Gazette as bank for the purposes of this Act ;I 

( d )  "Bocrd" means the Board of directors of the,Corporation ; 
(e) "Chairman" and 1Eb6Vica Chairman"] means the Chair~nan and IlVice- 

Chairman] of the Corpox-t; < r  .on ; 

(.f) "committee" means a committee appointed under bectiolr 6(2) of th is  
Act; 

(g) "competent authority" means such ofFcer specially einpowered by the 
State Government to discharge the functions of a competent authority 

for the purposes of this Act; 

(h)  "Corporation" means the Himachal Pradesh Antyodaya Corporalion 
established under section 3 of this Act ; 

( i )  "Central Government" means the Government of India ; 
(j) "Director" means a director of the Board and includes the Chairman 

l [and the Vice-Chairman] ; 
(k) "margin money" means the money required as the share of the bene- 

ficiary for granting financial assistance by the financial banking inqti- 
tutions and other organisations ; 

( J )  ""mai.ketil~~" encans all activitics reiati!~g to ~ l i c  transpor?,  acti in g, 
pooling, marketing and sale of agricultursl o t  industrial produce, 
wltetl~er in the  pri marl1 form or in semi-processed or processed form ; 

(1~2)  “prescribed" means prescribed by rules made under this Act 5 

(n) "proesssing" means all activities relating to the processing of agricultural 
produce so as to make it marketable or fit for conrumption and includes 
purchase and storage of raw material, purchase of equipment, and 
purchase, installation and running of machinery, rquired for such 
processing and storage of finished produce ; - - - - - - - - --- .- - - - - - - -- -- -- - - . - - - - - - 

1. Sub. by Act No.27 o£ 1979, [Sec. 2 (b)l. 
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(o) "small scale industry" means all cottage and small scale industries in-  
cluding house-hold industries where the members of the Ihonse-hold 
are engaged in the manufacture, repairs, maintenance and fabrication 
of various types of goods, machinery and equipments ; 

' ( p )  "State Governmcnt" means the Governnlent of Himachal Radesh: 
= a ~ d  
(4)  "trade and business" means a c~lnnzercial activity invokving sale, pur- 

chase and ma~lufacture of goods and othcr saleable. articles for economic 
gain. . 

CHAPTER. I? 
INCCIRPORATIOK OF HIMACH-XAL PRADESH ANTYQDAYA 

CORPORATION AND ITS CAPITAL 

3. Establishmee~t af the Ei~nachrpE Pradesh Antyodaysl Corporatican. -. ( 1 )  
Thc Seste Govcrlxnent may, by nctification from such %are as it may 
$pea& in this behall, establish for the purposes of this Act a Corporation to 
be called the Himacf~al Pradesh Antyodaya Corporation. 

(2) The Corporation shall bc a body corporate with the name aforesaid 
haviugperpetual sarccessiorland a corkiil~cil seal with powers, subject to 
the prnvisions of this Act to acqulre, Ilold and dispose of property and to 

' 

coiltract, and m y ,  hy that name, sue and be sued. 

Y [E"@))lf the Stale G o v e r n ~ ~ e t ~ t  is satisfied illat either the Curl-oration 
has made default i n  performing of any duty iulposed on lt by or under 

. this Act, or it  is expedient so to do in the public interest, the Stale 
Gsvernnsent, notwi?i:standing alzythii~g to the contrary contained in the 
Act, may, by order in writing published in thc Official Gazette, supersede 
'the C e r p ~ i l t i o l ~ .  

(4) After the aupl.l.;ecclc. I .>f';$e Corporation ant% until it is reconstitu- 
led. the powers, d :1:1.5 ?'id f:~r.;;~sns sf tbe Corporatioll and its Board 
under this 'Act sllari 177 C C T T ! C ~  01: by the State Govern~neat or  by such 
officer or officers a; $5: Stat,- Cscv!:r~~ment may appointf'or this purpose. 

(5) Notwith:ianr'i:?p 211ythi::g to the contrary contained in the pre- 
ceding sub-sections o: ~n The AcL, the State Governmeat may, by notifi- 
cation in the O&ri:Ll Ga4rr,tte. declare that with effect from such date 
as may be specified i t ,  the ?:ot:fic~tion, the Corporation shall bc dissolved. 

(6) With effect fionn ti.,i-: date sjlecified in the notiEcation under sub.- 
section (5)- 

(0) all properties, f~~mds'anj. dues which arc vested in or real.- 
zable by the Corporation shall vest in and be realizable 
by the State Government ; 

(h )  all habilities enfo~-ceabl:: agdiiast Ihe Corporati011 shall be 
enforceable apainse the State Government to  the extent 
of the ~ropertiec;, funds qnd dues vested and realised by 
the State Gsver~?ment".] 

1-.---- - r- --l - ____I_ __  -- -- - . . _. _ .  ^ _ -  " -. " 
1. [:IS. by KO 2/ 0i' 1979, 
2 .  gorporg: tion ':b?ab!,c!l'd :v. e ,  ,!, 2 . -1~-  137.7 vtdo Not r4,7, fJcl~y-Bx(il)+! 9 Listti 

29-9-79 prlblished in K,  ti. P. hxira sidbeci 11-113-1979' p. 2378. 
3 Added wid2 htt No. 17 of 1981 (erective w. e, f. 5-6-1481) 
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4. Head Office of the Corporation.---(1) The Mead Office of the Cor- 
poration shall be at  Shimla or at such other place as the Sldte Goyertlrnent 
may specify by notification. 

I ,  

(2) The Corporation may establish its Sub-Ofices or agencies at such 
places within or outside IFIimachal Pradesh as it may think fit. 

3. Capital of the Corporation.--(I) The capital of the Corporation, 
shall be such sum, not exceeding five crores of rupees, as the State Government A 

may fix : 

Provided'that where the capital initiaify fixed is less than five crores of 
rupees, the State Government may, from lime to time, iiacrease the capial 
~ c r  such sum not exceeding five crores olrupees, as it may think fit. 

(2) Such capital may be provided, subject to such terms and conditions, 
as may be determined, by the State Government from time lo time. 

Expln/zafion .--For the purpose ofthis section the expression '%c.lpita13" 
shall not include grants-in-aid, subsidies or gifts received by the Corporation 
for the specified purpose(s). 

MANAGEMENT OF T I E  G~RPBRATIBN 

6. Management,.--(I) The gcnenl superintendence, direction and 
management of the affdirs and business of the Corporation siiall vest in ti 

Board which  nay exercise all such pomrers arid do all such acts and things, 
. as may be exercised or done by the Corporation under this Act. 

(2) Subject to any rules made in this behalf, the Board may from time to 
time appoint m e  or more committees for the purpoge of securing the efficient 

' 

discharge of it. f~~netions. 

(3) The Board in discharging its futl~tions shall act on such principiks 
,wllich shall be in  consonance with the policy of the Government having 
regard to public interest, welfare of antyood%ya families and solvency of the 
Qrporation and shall bs guided by s ~ s h  ius~ructions on question of policy 
as may be given i.o it by the State G2verilrn:nt. 

(4) If any doubt arises as to whether a question is or is not a qucstion 
of policy, the decision of  the State Government thereon shall be final. 

7. Board of Directors.-(1) The Board shall consist of nine Directors 
who shall be nominated by the State Government : 

Provided that the Chief hinister. Hirnachal Pradesh, shall be ex-oficin 
Director and Chairman of the Board : 

Provided further thzt not less than two Directors siiall be noninatcd 
from alnollgst the persons who have special knowledge of rural conditions of 

Him achal Pradesh and interest in the uplifbncnt of antyodaya families : 



'provided further that i i  it is expedient so to do the State Government 
may nominate any of the Directors to be the 'Vice-chairman of the Board 
and he shail perform such duties and exercise such powers as may be assigned 
to him or conferred upon him, as the case may be, by the Board under aub- 
section (3) of section 15 of the Act.] . 

(2) On the occurrence of any vacancy in the Office of a director [or the 
Vice Chairman] due to death, resignation or otherwise, the same shall be filled 
up by the State Governnlent in the manner provided in sub-section (I). 

(3) Subject to the provisions of this Act, the terms and conditions 
of appointment of the directors 3[and the Vice-ChairmanJ and the fees and 
allowances payable to them, shall be such as may bp, prescribed. 

8. Term of Office.-The term of office of the directors, other than the 
Chairman and the managing director, shall be three years and they shall be 
eligible for reappointment. 

9. Disqualifications for oflice of Direstor.-A person shall be disqualified 
for being noniinated as, and for being a director- 

(a) if he is or at any time has been adjudicated insolvent oihas suspended 
payment of his debts or has compounded with his creditors; 

(b) if he is of unsound mind and stands so declared by a competent 
court ; 

( c )  if he is or has been convicted of ally offence which in the opinion 
sf the State Government involves moral turpitude ; or 

( d l )  if he has been removed or dismissed from the service of any State 
Government or Central Government or a Corporation owned or 
controlled by any State Government or Central Government. 

10. Ibirectdr not to participate in certain cases.--A director who has 
any direct or indirect pecuniary interest in any matter coming up for consr- 
deration at a meeting of the Board or a committee thereof shall, as soon as 
possible, after the relevant circupstances have come to his knowledge, disclobe 
the nature of his interest at such meeting and the disclosure shali be recorded in 
the minutes of the mezting of the Board or the committee, as the czse may 
be, and the director shall not take any part in any deliberation or dec1sion 
of the Board or the committee with respect to that matter. 

11. Ben~oval and resignation.-(I) The State Government may, at any 
time, remove any director from office, if in its opinion such director- 

fa) is or has become subject to any disqualification mentioned in section 
9 ;  

(b )  is absent without leave of the Board from more than three ,conse- 
cutive meetings thereof without a cause sufficient in the opiniotl 
of the Board to exonerate his absence ; ----- -- ---_--.----- 

1. Added by act No. 27 of 1979, (Sec, 3,(a) 
2. Ins. by ibid, Sec. 3 (b) 

.3. 1s. by ihid Sec. 3 (c) 
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(c) has acted in contravention-of the provisions of section 10; or 

(d) ha$ been found guilty for any other reason which may be considered 
sufficient by the Board : - 

Provided that no order of removal shall be passed without giving the 
- director a seasoilable opportunity of showing cause against the proposed 

order. 

(2,) A director may resign his office by giving notice thereof in writing 
to the State Gpverment and on such resignation being accepted he shall 
be deemed to have vacated his office. 

12. Meetings.-(1) The Board shall meet at such times and places and 
shall observe such rules of procedure in regard to the transaction of business 
at its meetings (including the quorum at meetings) as may be provided by 
rzgtllations made by the Carporatian under this Act. 

I[@) The Chairman, and in his absence the Vice-Chairman, and in the 
absence of both, any other director elected by the directors from amongst 
thetnselves, shall preside at every meeting of the Board.] 

(3) AII questions which come up before any meeting of the Board shall 
be decided by a majority of votes,of directors present and vot i~~g,  and in the 
event of an equality of votes, 2[The Chairman, the Vice-Chairman or ' 

the person presiding, as the case may be], shall have and exercise a second . 
or casting vote. 

13. Managing Director.-(I) The State Government shall appoint one 
of the directors, being an officer of the State Government, as n~anagirlg direc- 
tor who shall hold that oflice-during its pleasure. 

(2) The managing director of the Corporation shall- 
I 

(a) be its chief executive officer ; 
' (b) be responsible for the operational managment of the corporation 

and implementation of the general policies approved by the Board ; 

(c) perform swcll duties as the Board may by regulations or otherwise 
assign to him; 

. (Id) receive such salary and allowances and be governed by such terms 
and conditions of service as may be determined by the Board and " 

approved by the State Government. 

(3) If the managing directo; is by infirmity or otherwise rendered incap- 
able of carrying out his duties or is absent on leave or otherwise in circum- 
stances not involving the vacation of his appointment, the State Government 
may appoint another director who is an officer of the State Govern~nent to . 
act in his place during his absence. 

14. Defect in appointment nst to indalidate acts, etc..--(1) No act or 
proceeding of the Board or any of its comnlittees shall be questioned or be 
invalid on the ground merely of the existence of any vacancy in, or any 
defect in the constitution of the Board or the committee, as the case may be, 
----------------- 

1. Subs. by HP Act No. 27 of 1979, sec. 4p).  
2. Subs. by ibid, sec.cijb). , 
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(2) No act done by any person acting in good faith as a director or 
member of any comnlittee shall be deemed to be invalid, merely on the ground 
that he was disqualified to be a director or member or there was any other 
defect in his nomination. 

15. Officers and other employees of the Corporation.--(1) The Board 
may appoint such officers and employees as it considers necessary, for the 
efficient performance of the functions of the Corporation and determine 
by -regulations or otherwise their conditions of appointment and service and . 
the remuneration payable to them. 

(2) The Board shall, in respect of reservation of appointments, and posts 
ia favour of the members of scheduled castes, scheduled tribes, backward 
~ l a s s s  and antyodaya families, comply with such directions, as may be issued 
by the State Government, from time 60 time, for ensuring adequate represen- 
tation to such members in the service under the Corporation. 

(3) The Board may, by general or special order, delegate to the chairman, - 
lfrhe Vice-Chairman], the managing director, director or to any other officer 
or employee of the Corporation, subject to such conditions. and limitations, 
if any, as may be specified, such of its po@ers and duties under this Act, 
except the power to make regulations, as it may deem necessary, 

CHAPTER JV 

FUNCTIONS AND FUNDS OF THE CQRPORATlON 

16. ]Functions of the Corporation.-(I) Subject to the provisions of 
this Act, it shall be the primary duty of the Corporation to undertake the 
task of upliftrnent of antyodaya families. 

(2) Without prejudice to the generality of the foregoil~g provisions, 
such functions shall include the funclions- 

( i )  to plan, promote and undertake, on its own or in collab~ration with 
or through other agencies whether governmental and aon-govern- 
mental, programmes of agricultural development, marketing, proce- 
ssing, supply and storage of agricultural produce, small scale cc ttage 
and village industries, trade and business or any other activity 
which will, in the opinion of the Board, enable the members of 

- the antyodaya families to earn a better living and help in the uplift. 
ment of their economic condition ; 

(ii) to undertake programmes for setting up employment-oriented 
industries by providing financial, technical and managerial 
assistance and any other assistance which will be required in 
achieving this objective ; 

( i i i )  to provide financial assistance to the members of the a~ltyodaya 
families by advancing or arranging loans and by paying margin 
money for any of the purposes which will generate income to such 
families; 

( i v )  to give grants a nd subsidies to, and to guarantee loans, taken by the 
members of anty odaya families and such other organ~sations for 
the benefit of Ant yodaya families ; 

--.----- -- -.----- wes. --- 
1. Ins. by HP Act NO. 27of 1979, rec. 5 .  
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(vb to anrang: for the training of skills with a view to provide gainful 
employment to the members of antyodaya families ; 

( v i )  to act as an ag;ncy of the State or  the Ce:~trsnI Government for 
diq5urse;nent of aid in cash or in kind to the antyodaya families ; 

(v i i )  to arrange for publicity and marketing of the finished goods 
manufactured by the antyodaya families ; 

.. (viii) to borrow money from commercial banks or from any other 
organisation, including Government, subject to  such conditions as 
the Board may specify; 

(h) to receive gifts, grants and donations and to issue bonds and 
debentures ; 

(x) to draw, ~nalte, accept, endorse, discount, exacNe and issue 
nromissory notes, bills of exchange, hundies, bills warrants, de: 
bsntures alld other negotidble instrcamznts ; 

( x i )  to inv9st or  deposit: ssrplirs fan& of  t h e  Cor!'l~ratio:~ in  Govern- 
ment ses~r;ties or in ruch other manner as the Board m i y  decide; 

(x i i )  t o  enter i n t ~  contract8 ; 

(riii) ti> asovid.: facilities for survzy; research and s t ~ ~ d y  in relatroi~ to 
the problems relsting to u?iift;n?nt of t11~ antyodaya families with 
a view lo proaole Drogrammes for providing gainful employment 
to the nlerflbers thereof ; 

( x i e )  to ilndert;~ke such other functions a s  are supplemental, incidenlal 
or consequential to any of the functions conferred on it under 
this Act or the r ~ ~ l e s  made thereunder ; and 

(xv) to undertake such other programmes and discharge such other 
functions as may be prescribed by the State Government, from time 
to time. 

17. Fands of the Corporation.--The Corporation ~halli~establish and 
maintain the following funds, namely:-- 

(u) Development and Finance; Fund ; 
(b) Guara~itee and Bad Debts Fund ; 
(c) Relief and Common Good Fund ; 
(cl) Grants-in-aid and Subsidies Falld ; and - 
(13) Loan Fund. 

18. Dsvelopment and Finance Fund,--Savo as otllerwise pX'ovidec1 in 
sections 19, 20,21 and 26,- 

(1) all amounts that are received by the Corporation from any source, 
wl~atsoever, shall be credited to  the Development and Finance 
Fund. 

(2) all alnounts that are expended by the Corporation shall be debited 
to this Fund. 
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19. Guarantee and Br~d Debts Fund.- The Guarantee and Bad Deb& 
Fund shall consist of- + 

(1 )  the funds placed at the d;sposal.of the Corporation by the State 
Government as grant for this purpose ; 

( i i )  ten per cent of its own profits ; 
(iii) the interest accrued, from time to time, on this Fund; 
( iv)  such money as may be contributed to this fund specifically by any 

agency, organisation and by the Corporation itself, as may bc 
decided by the Board : 

Provded that nothing herein shail be deemed to debar &e State Govern- 
' ment, the Central Government or any other organisation or agency from 
givins such amounts by way of grant or donation for being credited to this 
Fund. 

(2) This Fund shall be used in connection with furnishillg of guarantees 
in  respect of loans taken by the members of antyodaya families or organisa- 
tions and to meet irrecoverable debts of the Corporation in such manaer as 
may be prescribed. 

20. Relief and Common Good Fwd.--(I) To the Relief and Common 
Good Fund shail be credited every year such amount, not exceeding ten per- 
cent of the net profits, if any of the Corporation, as the 3oard may decide i 

Provided that nothing herein shall be deemed to debar the State 
Govern:nent, Central Government or any other organisation from giving 
such amount by wily of -additionaI grant for being credited to this Fund as 
it may think fit. 

(2) The Relief and Common Good Fund shall be used for the ~urposes 
i . ~  connection with the welfare of the members of antyodaya families in such 
form and manner as may be decided by the Board. 

21. Grants-in-aid and Subsidies Fund.--To Grants-in-aid and Subsidies 
Fund shall be credited amounts, as niay be received from the State Govern- 
mernt, the Central Government or any other organisationlagency to be spent 
for a specified purpose by way of grantlsubsidy to the antyodaya families or 
organisations for their ecoi~ornic uglifiment. The conditions, if any, imposed 
by the grantor shall be adhered to in the utilisation of this Fund. 

22. Loan ~land.-+be loans raised or obtained by tiia Corporation from 
the financial institutioaslba~iks and the State or the Central Goveniment or 
any other agency shall be credited to this Fund. The Loan Fund shall bc 
used for the purpose of advancing loans at such rate of interest as m2y be 
determined, and on such coi~ditio~ls as may be imposed, by the Board for 
protecting the interest of the Corporation. 

RECOVERY OF LOANS AND GRANTS 

23, Power to resame grants antd @a!.! repymanf of Esans.-Notwith- 
stancling anything lo the contrary contained in aay ageezrect, the Corpsra- 

. tion =y, by notice in writing, require any beneficiary, including a guarantor 
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and n debtor, to discharge forthwith, in full or any part of the amount advai~ced 
t o  him as subsidy, grant, loan or in any other fund, to the Corporation--- 

(a) if it appears to the Board that any fake or  lnisleadilig informatio~z o r  
particular was given by the beneficiary before or at the time of 
receiving the beneEt ; 

(b)  if the recipient has failed to  comply with ally of the terms of such 
grants, subsidy or loan jmposed by thc Corporation a t  the time 

. of paywent ; 

(c) if he contravenes arty of the orovisions of the agreen~eill. or co~~ditioals 
imposed by the Corporation at the time of advarlsing such 1o;ltl or 
making such gr;tnt, as the case way be ; 

(ci) if there is reasonable apprehe~lsion that the betleficiary is unable to 
utilise the money for the purpoce for which it has heen given ; up 

(e) if for ally cather reasou it i s  aecessary to dr, so to pratect the rntcrest 
of the Corporatioil, 

Besovarj sf ziasraney doe to the Corj~o;patiaa.-(l) Where any ari~aunt 
is due to the Corporation from any person, incl:X!ing the surely of a tiehtor, 
-in respect of loails, advances, grarlts, subsidies or any other fillancia1 acconl- 
msdstion granted by if, such amount sl1aI1 on a certificate baing issued by the 
mailaging direstor in the prescribed form, be recoverable as arrears of land 
revenue by the Collector of the $is.rict in which the person from whom the 
amount is due resides or carries on business or owns any property. 

(2) The Certificate issued by th2 managing director under sub-se=tiotl(l) 
821511 be final and condusive and shall not bc callzd in question before any 
authority or court. 

(3) For the puvscsse of recobt-ring any a,~io:i;t due to tiia Corporation 
in respect ofthe loan or m y  other advance, it shall no! be necessary to proceed 
srgainst the principal be-krs proceeding against the suraty. 

25, First charge aol Cerpsrafioa's 4nes.--P.lo!:~/ilinsiand;ng any5jliig 
contained il: aa?y law for the tima being in force, blrl subject to the provisions 
in any ia3,v made by thc Parliameni relating to priority of charges and to any 
prior claim of a bank or of the Governn.,s;lt in respect of land revenue or 
any money recoverable by It as ar:-zsrs .of Iarld revenue, the dues of the Gor- 
paratiola ail cletermil~ed ~inrier the prc.,:edi~afi section of tbis Act together with 
inkcrest nc~rucd thereoil and ceqts of recovery shall be the firbt charge on the 
pri)i?ertj: o f  Lhe rlcbtor and the guarnalor if any. 

AC:@BUI".STS AND AIlBlT 

26, Acconats,---(I) The balance sheet and accounts including the p r.of t 
end loss accomts of th.: Corpora.tion shall. b:: prepared and maintained i11 
such for],: and nLa1ar:er as may be prl-.~eribed. 

(2) The Bsarc: shdl e lu te  tb., L~aoks nail accounts of th\: Corpor3ii:m 
& @z ballnced an2 closzd on the tl~irty-first day of March each ycar. 



2 116 H P ACTS; NOTIFICATIONY AND RULES (KP CODE v L. rx) 

2% Audit.-(I) The accounts of the Corporation shall be auditad 
once,in every finmcial year, by auditors duly qualified to act as a ~ d i t o r s  
under sub-section (I) of section 226 of the Companies Act, 1954 (1 of 1956), 
who shall be appointed by the Board and shall receive Such remuneration 
fio21 the Corporation as the Board may fix. 

(2) The auditors shall be supplied wit3 a copy of the anniaal balancc- 
sheet and the profit and loss account of the Corpbration :inif it shall be their 
duty to examine them together with the accouilts and vouchers relating thercto, 
and they shall have a list dglivered to them of all books kept by the Corporation 
and shall at all reasmable times have access to the books, accounts 
and other doc~ments of the Corporation and msy require from any director 
or officer ofthe Corporation such inrormation as the auditors may think neces- 
sary for the performance of their duties as auditors. 

(3) The auditors shall make a report to the Corporation upon the 
arvlual balance-~heet arid accallnts erainined by them and in every such 
report they shall state whether, in their opinion. the balance shad is s fall 
and fair Dalailce-sheet contsining all tqeesssarji particulars and properly drawn 
up so as to  exhibita true and fair view of the State of affairs of the Corpora- 
tion. 

(4) The Ccrporation shall f'urnish to the '.:fate Government wit'iin four 
months from the date on whish its accounts are closed awl b.tlance3, a copy 
of its balance-sheet a l~d  accounts together with a copy of the auditor's report, 

I and a report on the wgrking of the, Corporation during the rel;v,:nt yea]. 
and the State Government shall lay them as soon as possible bzforz the 
Legislative AsscmMy while it js ia s2ssiol1 for ths total period of ten days 
which may be comprised in one session or in two or more successive sessions. 

( 5 )  Without prejudice to anything contail~eti in thv. prcc:diag ~ u b -  
ssctiosis, the accounts r,T ti 1 : C'o >:.i>aration, as: and when it is consi Iered 
necessary and expedi;. - t ra 4 f n  - I puh!ic interest, may a!so be audited by 
an agency specifisslly : , ;~ t ' -~  ri sed in :l;is behalf by the State Government, from 
time to time and : rsy cxpt-riddur? incurred by it in connection with such, 
examination and re >?;i slza'il b: '>~j.r%"le by the Corporation to such agency. 

'9: l SL)<J.,Z,ANEOUS 

28. 8_3;s~o!l;tIop? of B01rd.--<3) No p i ~ o v ~ s i o ~ ~  af1.1:~ olile!' t l z~n  this Actl 
rclnti~zg to the \x?~-?ing up, dissolution a r  liqsiicla(ion of the companies or 
coi-pnralions sl.*:ill apply to the Corporation.' 

(2) The State Governmznt nlsy, if ih2 Coryosatio~a exceeds its powers, 
or upon I-eceipt o f  a report uilder sectio:~ 27, call upon the Bnard to show 
cause why it should not be dissolved, and if no explanation is offered within 
the specified period, or if the Stat2 Govenment is not satisfied with the ex- 
planation, it may disso!ve the Board from such date as may be specified. 

29. Gonsec~taermees af diss~hwti~n of the Board.-(I) When the Board 
is d'ssolved u;zcl:r section 2%. - 

(i) dl directors shall, frann ttie dalz of dissolutio~l vacate their o%ces: 
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(ti) all powers and 'duties of the Board shall, during the period of dis- 
solution, be exercised and performed by such person or persons as 
the State Government inay appoint in this be half ; 

(i i i) all funds and other property vested in the Corporation shall, 
during the period of dissolution, vest in the State Government. 

(2) The Srati: Government may, in its discretion, reconstitut~ the 
Board after such period as it may think f t .  

30. Bar of jurisdiction.-Save as otherwise expressly provided in this 
Act, no civil court shall have jurisdiction to entertain any suit or proceeding 
jn respect of any matter which the Corporation or  any odicer or authority 
appointed under this Act is ernpowerea by or under this Act to determine, 
and no injunction shall be granted by any court or  other autliority in respect 
of any action taken or to be taken in pursuance of any power conferred by 
or under this Act. 

31. Protection of action taken in good faith. -No suit or other legal 
proceedings shall lie against the Corporation or any director including 
tile managing director, or any oi3cer.or employee or  any other person autho- 
rised by the corporation to discharge any functions under this Act for any 
lgss or damage caused or likely to be caused by anything whicii is in good 
faith done or intended to be done in pursuance of this Act. 

32. Officers apld employees to be public servants.-The managing 
director and other employee of the Corporation shall be deemed to be public 
servants within the meaning of section 21 of the l ~ ~ d i a n  Penal Code. 

33. Indemnity of Directors.--(I) Every director shall be indemnified 
by the Corporation against all losses and expenses inuurred by him in the 
discharge of his duties except such as are caused by liis own wilf~~l .  act or 
defaui t. 

(23 A d b c t o r  shall not be responsible for any other director, or for 
any officer or other employee of the Corporation or for any loss or expenses 
resulting to the Corporation from the insufficiency or deficiency of value 
of or title to, any property or security acquired or taken on behalf of the 
Corporation in good faith, or anything done in good faith, in the execution 
oj2 the duties of his o%ce or i n  relation thereto. 

34. Exemption from registration fee and stamp duty.--All instruments 
executed by or on behalf of the Corporation in relation to the discharge of 
its functions shall be exempted from payment of stamp duty and registra- 
tion fee : 

Provided that exemption from payment of stamp duty shall apply in 
the case of such instruments only as are specified in Schedule I-A to the 
Indian Stamp Act, I899 (2 of 1599)l 

35. Power to make regulations.--(1) Subject to the rules framed by 
the State Government under section 36, lhe Board may, from time to time, 
make regulations not i nconsistent with this Act and the rules made thereunder 
for the purpose of givin g effect to the provisions contained in this Act. 
-.___._-_~--.--.- - ^ ..-- --.- 
1. Subs vide H. P., Act. No. 27 of 1979, See, 6. 
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(2) In particular and wlthaut pr:jud~ce to th: gelzerajity of the Foreg3ing 
power such regu!ations :n~iy prwicie for- 

(a) the time and places of meetings of the Board and the procedure to 
be folloived in relstios to suck meetings, including the quorum 
necessary for the traasaclion of its buqiness; - Qh) the conditions which the eorporatihn may impose in granting 
loans or entering into other arrangemaizts ; 

(c) the rate of interest on loans ; 
(d )  duties which the managing director shall perform ; 
(e) the dutjes, cdilduct, salary, allowarlczs and conditiqns of servicz of 

officers and other employees of the Corporation ; 
6f:f) the delegation of powers and functions to the o%csra an3 ernplw:ieas 

uf the Corporation; 
(g) the establishmsnt and nlaiate:iagce of provident and other benetfit 

funds, for the officers and employees of the Corporation ; 2nd 
(h) generally, the eRcient conduct of the aRBirs of ti12 Corpsratioil. 

36. power to make rules.-(I) The §&ale Gover~~rrzent illay, by i'rotifi- 
cation, mike ruks  to carry out all or m y  of the parposes oaf this Act. 

(2) In particular and witbout prejudice tb the g-nerality of t+e foregoing 
power, such rules may pravide for all or any of the following matters, 
namely :- 

(a) *the Bxation of norms for the identification of aneyodnya hwiilier 
under clause (b) of section 2 ; 

(h)  the terms a114 cbrlditions of appointmeilt of dii.ector.sl[and the 
Vice Chairman] and the fees &nd allowawdes payable to them ; 

(c) tlze programmes and functions to be executed and discharged by 
the Corporation under clause (xiv) of wb-section (2) of section 
16; 

(d l  the form in which certificate shall be issued by the managing 
director, and the procedure that shall be observed in clet~r~~tining 
the amount under section 24; 

(e) the form and manner in which accounts shall be 1naintaine3, and 
the balance-sheet and profit and loss account shall be prepared; 

( f )  any other matter which is required to b~ or may be prescribed. 

(3) Every rule made under this section shall be laid as soon as may be " after it is made, before the Legislative Assembly while it is in session_for a 
total period of ten days, which may be comprised in one session br in two or 
more su~cessive sessions, and if, before ths expiry of the session in which it is 
so hid or the successive sessions aforesaid, Assembly agrees to m::ke any 
modification in the r:~!:: of dxides ;hat the rule sho:lld not be ~nadc, the rules 
sllaIi theseaftn,~ have eirect only in such modified form or ba of n9 ::ffect, as 
the case may bs, s3, h37r';v:r, t!mt any Y ; L Y ' ~  modification or annulneat shall 
b: wiitout prejudice to the validity O F  anything previgusly done under that 
rule. 
--- ---- 
1, XQQ. by M. P, Act No. 27 of 1979, See. 7, 





so far as these relate to thc Market Cornmittces of Shimla, Sotan and Kuliu 
districts shall stand indud4  in  thc said Schedule with immdiate effect. 

LR U. F. datcd 2-5-1981, Page 604.1 

N OTLFICATION 
uhm 

THE m A C H A L  PBADESH ANCIENT AND EUSTORZCAL MONUMJ3NTS 
AND ARCHAEOLOGXCAL SITES AND R E W S  ACT, 1976 L 

ENFORCEMENT OF THE ACT 

[Att thorised Efrglish text of the Gollernrnent ~io t l fca t io~~ No. rYLP (3)5/75-11, &fed 
16-4-1981 as required urrder Ciawe (3) of Article 348 of the C o t ~ s t i t l ~ i i ~ ~  of 
India]. > 

LANGUAGE AND CULTURE DEPARTMENT 
NOTIFICATION 

Shit,~la- 17 1002, tI1.e 16th April, 19 8 1 

No. WLP (3)-5/75 I[.-In excrcise of the powers vested in him under sub- 
section 3 of section 1 the Himachal Pradesh Ancient and Historiczl Monuments 
and Archa-eological Sites and Remains Act, 1976 (Act No. 32 of 1976X tbc 
Governor of Himachal Pradcsh is pleased to appoint the 1st day of May, 1981, 
as the day for the comnlencrnlent OF the said Act. 

[R. H. P. Extra., 27-4-1981, Pages 291-392.1 . 
. . 

A ,  . - 
'+ HWCIML' PRADESH ANTYODAYA CORPORATION (AMEND: 

, MENT) ACT, 1981 

(Act No. 17 of 1981) 
, ARRANGEMENT OF SECTIONS 

Sections : . 
(I) Short titIe and commencement. 
(2) Amendment of section 3. 
(3) Repeal and savings. 
(Received the assent: of the Governor, Himachal Pradesh on the 13th Novem- 

. ber, 1981 and was published ,in R.H.P. Extra, dated thc 18th November, 1981 

. at page 1023-1024): 

I .  For statement of Objects and Reasons see R. H. P; Btra, datcd 269-1981, Page 851. 



An Act further to amend the Kimachal Pradesh Antyodaya Corporation 
Act, 1979 (Act. No. 17 of 1373). 

BE it enacted by the Legislative Assen~bly of Himachnl Pradesh in the Thirty- 
second Year of the Republic of India as ro1laws:- 

I .  Short title and commencement.+l) This Act may bc called the  HimachaI 
Pradesh Antyodaya Corporation (Amend mcnt) Act, 1981. 

(2) It shall and shall be decrned to havc come into force on the 5th day of 
Juue,1981. ' 

2. Ameadment of aection 3.-After the existing sub-section (2) of section 
3 of the Himachat Pradcsh Antyodaya Corporation Act, 1979, the  foUo~vin~ 
sub-sections (3), (4), (5) and (6) shall be added, name1y.d 

"(3) If the State Government is satisfied that either the Corporation has 
made default in performing of any 6uty imposed on it by or under this 
Act, or it is expedient so to do in the public interest, the State Govern- 

- ment, notrvithstanidng anything to the contrary contained in the Act, 
may, by order in .writing published in the Official Gazette, supersede 
the Corporation. 

(4) After the supersession off e Corporation and until it is reconstituted, 
the powcrs, duties and functions of the Corporation and its Board 
under this Act shall bc carried on by. the State Government or by such 
officer or 03icers as the State Government may appoint for this 
purpose. 

(51 Notwitlistanding anything to the contary contained in the preceding 
sub-sections or in the Act, the state Government may, by notification 
in the Official Gazette, decIare that with effect from such date as may 
be specified in the notification, the Corporation shaU be dissolved. 

(6) Wit11 effect from the date specified in the notication under snb- 
. section (5)- 

(a) a11 properties, funds and d ~ e s  which are vested in or realizable by 
tile Corporation sllall vest in and bz realizable by the State Govern- 
~nent; 

(b) all liabilities cnforccabIe against the Corp~ration shall be enforceable 
against the State Goveraqent to the extent of the properties, funds 
and ducs vested and rcalised by tile State Government". 

3. Repeal and savings.-(1) The Hirnacb-a1 Praliesh Antyodaya Corpota- 
tion (Amcndmout) Ordinance, 1981 (3 of 1981) is hereby repealed. 

(2) Notwitllstanding suth repeal, anyt'ling done or any action t a h  
under the said Ordinance shaU be deemed to have been done or taken under the 
corresponding provisions of t h i s  Act, as if the Act lvas in force on theday on which 
such thing was done or action was taka. . .  . 
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